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Constructionj{fOf Rural And Urban
Houses

SHRI N. K. SHEJWALKAR : Will
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether any .target has been
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fixed for the year 1983-84 for censtruc-
tion of houses in Rural and Urban areas;
and

(b) if so, the progress in this respect,
the expenditure incurred uptill now and
what more expenditure is requircd to
attain the target fixed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAMMED USMAN
ARIF) : (a) and (b) ‘Housing’ is a
State subject and all social housing
schemes are implemented by the State
Govts./Union Territories within the
Overall Plan outlay. The targets for
these schemes are also fixed by them but
the targets for the schemes covered by
20—Point Programme are fixed in consul-
tation with the planning Commission.
The target for the late schemes for the
year 1983-84 and achievements upto
30.9.83 are as follows:—
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(in lakhs)
scheme Targets  Achievements
1. Allotment  8.74 4.10
of house-sites
2. Construction 5.56 1.14
Assistance
3. EWS. 4.05 0.38
Housing

The information regarding progress
and expenditure incurred so far and the
money required to attain the targets is
not available with us.

SHRIN. K. SHEJWALKAR : My
first Point is, after all, expenditure is
allotted for the Plan by the Government
of India and I am sorry tosay that
there is no monitoring so far as the
expenditure is concerned by the different
states. Do you have any Proposal
for monitoring of the expenditure which
is being incurred or which is not being
incurred by the State Governments ?
Sccondly, even the figure which you
hzve given, I am afraid, is very much
unsatisfactroy. Regarding item No. 1
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"afair a lapse of 6 months, the achi-

evement is only 45% and regarding item
No. 2, it is only even less than 20% and
regarding item No. 3, itis only 8%.
That is to say, in 6 months, itis only
8%. So, even if this figure is projected
for the whole year, will you be satisfied
with the progress at all ? Thirdly, he
has said in the last paragraph about
information regarding ‘progress and
expenditure incurred so far and the
money required to attain the targets’
not being availabs. May I know
whether he will be able to collect this
information and place it on the Table
of the House within this Session ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : As stated by my hon. colleague
sofar as the question of having houscs
constructed by various States under the
State sector is concerned, the allocation
for the same is made in the integrated
plan of the Staes by the Planning
Commisson. Therefore, it is not
Possible for us to monitor from here
regarding the implementation of the
States’ schemes. But so far as the

schemes  which are covered under
the 20-Point Programme, as menti-
oned by my colleague, are concerned
we do have the monitoring system
on our side and effort is to go to various
States and check with the State authori-
ties about the programme on the field and
sometimes we also go and meet the
Ministers concerned, Chief Secretaries
concerned. Sometima we also meet the
hon. Chief Ministers and sit with the
monitoring officials from Delhi and they
review the progress under the various
programmes under the 20-Point prog-
ramme. As has been given in the written
answer under Items I and 2-the rural
house-site and housing scheme for
economically weaker sections-these are
the two schemes which are covered under
the 20-Point programme and we have
regular monitoring system. It is also
true that achievement so as mentioned
by the hon. Member, is not according
to our satisfaction. But we are very
much after the State Government to see
that these schemes are implemented
with all the vigour and I agree with the



48 Oral Answers

hon. Member that the monitoring at
the State level also should be strictly
followed. Otherwise, there is a chance
of falling back and slippage which will
result in the hardship caused to the
weaker sections.

SHRI N. K. SHEJWALKAR : I am
thankful to the hon. Member that he
has assured that thereis some sort of
checking in connection with the 20-
point programme. But 1 wanted to
know whether he has been able to check
what is the Progress that has been
achieved so far and particularly as Cited
under the item No. 3-economically
weaker sections-1 am very much surprised
and also pained to see that it is only 87,
who are to get this great help. It is
only 8%. This is strange and unsatifac-
tory and I am sure that the hon. Mi-
nister will assure the House that some
measure will be taken to achieve this
target.

SHRI BUTA SINGH : This is a
suggestion.

SHRI BHUBANESWAR BHUYAN :
I would like to know whether any fund
has been made available to the Govern-
ment of Assam for the construction of
houses in the rural and urban areas under
the 20-point programme, from his
Ministry.

SHRI BUTA SINGH Under the
20-point programme, as I mentioned and
also my colleague mentioned, there are
two schemes for which the Central
Government is responsible i. e. allotment
of rural house-sites and consturction
assistance. So far as Assam is conce-
rned, for the Sixth Five Yeary Plan, the
target fixed was 2,30,000 houses and the
achievement is 13,825+

PROF. N. G. RANGA : What a
shame ;

SHRI BUTA SINGH : The construction
of houses in the State is very badly
hampered. The house construction
work was not allowed to progress.
Now, in the Year 1983-84 the target
fixed was 80,000 upto August 1983
and the achievement is 3469.
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SHRI AMAL DATTA : Mr. Speaker
Sir, at present the allocation of funds
and the pace of construction of houses
in the urban and rural areas are such
that even in hundred years the needs for
housing of the people would not be
met. Unless steps are taken immedi-
ately at least in the 7 th Plan to increase
the allocation for housing and to make
funds available either to the State
Government or through the State Gover-
nment to the persons taking advantage
of the house building programme at a
very low rate of interest, and unless
cheaper building materials are made
available, the housing programme cannot
succeed. In thls background, what
steps are being taken or are contemplated
by the Government in this regard ?

SHRI BUTA SINGH : As already
mentioned, we indicate to thc State
Governments the steps to be taken at
the time of allocation of funds. It is
only the question of monitoring. I
agree with the hon. Member that the
progress on this account is not to our
satisfaction. The pace of progress is
only 50%. We would like It to be as
high as 100%. But I would request
the hon. Members to persuade their
State Governments to see that the funds
given by the Central Government are
fully utilised and the housing facilities
which have been extended under the 20-
Point Programme or the Minimum Needs
Porgramme are also covered by the
State Governments with the urgency
and speed, for which the allocation has
been made. The question of allocating
more funds will come after the earlier
allocation has been utilised. It is at the
point of wonitoring that the State
Governments should pay more attention.

st wifawid wie. atwd ;S 7
@ & o a1 1 AT

SHRI BUTA SINGH : The States
which are working well will also get
incentives

SHRI M. RAM GOPAL REDDY :

Sir, I havc got one worry. The Gover-

nment and the Minister are going on
constructing houses all over, and the
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fertile land is getting reduced day by day
and a day may come when there will be
only houses, graveyards and temples
etc. and no land will be left for

" cultivation. Is the hon. Minister
aware of this aspoct and has he got an
idea how he is going to overcome
this problem ? (Interruptions)

MR. SPEAKER : If he asks the same
question to you, what will be your
answer ?

SHRI BUTA SINGH : The hon.
Member must be happy that it is only
after centuries that an hon. Prime
Minister has thought of giving house
sites to the weaker section of our society
So far big havelis and big palaces were
being built, now the weaker sections
also getting houses for themselves; the
rural poor are getting the houses.

(Interrutptions)

SHRI SATYASADHAN CHAKRA.
BORTY : They are only building jhugis
and jhonparis... (Infcrruptions)

SHRI BUTA SINGH : We should be
happy that there is one leader in this
country who thinks of these people...

(Interruptens)

SHRI SATYASADHAN CHAKRA-
BORTY : The poor people are building
only jhugis and jhonparis; the big
people continue to build big houses...

(Interruptions)
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SHRI BUTA SINGH : Under the
Economically Weaker Sections prog-
ramme the 6th plan envisages a sites
and services type of scheme in urban
areas at unit cost of Rs. 3,000/-for the
economically weaker sections. The target
of 16.2 lakhs has been fixed on the basis
of an outlay of Rs. 485 crores and
average cost of Rs. 3,000/-per unit for
EWS housing in urban areas.

This is fixed. The hon. Member
has just refeired to Madhya Pradesh.
In various States this element of subsidy
and the cost vary from Rs: 2,000/-to
Rs. 5,500/-1 will have to check up
whether the information given by the
hon. Member is correct. But definitely
we would like to see that each State
Government builds a house which can be
a durable hutment for those who have
to live in it. Therefore, it is a question
of very fundamental importance that the
State Government should build houses
which can be used by weaker sections.

Sharing Of Teesta Waters

*87. SHRI AMAR ROYPRADHAN :
SHRIMATI GEETA MUKHERIEE :

Will the Minister of IRRIGATION
be pleased to state : )

(a) whether it is a fact that India and
Bangladesh have not so for come to any
conclusion on the modalities of sharing
Teesta waters;

(b) whether it is also a fact thata
meeting of Joint Rivers Commission
has been convened to settle this issue for
ever; and

(c) if so, what are the details in this





